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3ggedl 3 FRU #1 FuaT
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YHIRA FEFT Yodh W GF Fiaed 1 X F AR w7 B
M AR IHH T F E@OT IR Fadd & far @A gioa
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TS TeFq Ifafaasr, 1998 (1999 &1 sfafayw &. 14) &
fordr a1 3qERor
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3-@. ¥ 3R IFH AT F EWEOT IR Hadw F PO
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forw, fergRa & s

(2) & (4) XX XX XX XX XX

XX XX XX XX XX
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(Authorised English Translation)

Bill No. 18 of 2018

THE RAJASTHAN STAMP(AMENDMENT) BILL, 2018
(To be Introduced in the Rajasthan Legislative Assembly)
A
Bill

further to amend the Rajasthan Stamp Act, 1998.

Be it enacted by the Rajasthan State Legislature in the
Sixty-ninth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Stamp (Amendment) Act, 2018.

(2) It shall be deemed to have come into force on and from
13" June, 2018.

2. Amendment of section 3-B, Rajasthan Act No. 14 of
1999.- In  sub-section (1) of section 3-B of the Rajasthan Stamp
Act, 1998 (Act No. 14 of 1999), for the existing expression "10
percent”, the expression "20 percent™ shall be substituted.

3. Repeal and savings.- (1) The Rajasthan Stamp
(Amendment) Ordinance, 2018 (Ordinance No. 3 of 2018) is
hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the principal Act as amended by the
said Ordinance shall be deemed to have been done, taken or made
under the principal Act as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

At present under section 3-B of the Rajasthan Stamp Act,
1998 surcharge at the rate of ten percent is payable on the stamp
duty charged on the instruments mentioned in Schedule to the said
Act. In order to generate the funds for conservation and
propagation of cow and its progeny, the rate of surcharge payable
under section 3-B is proposed to be increased from ten percent to
twenty percent by amending section 3-B of the said Act.

Since the Rajasthan State Legislative Assembly was not in
session and circumstances existed which rendered it necessary for
the Governor of Rajasthan to take immediate action, he, therefore,
promulgated the Rajasthan Stamp (Amendment) Ordinance, 2018
(Ordinance No. 3 of 2018), on 13" June, 2018, which was
published in Rajasthan Gazette, Part IV (B), Extraordinary, dated
14™ June, 2018.

The Bill seeks to replace the aforesaid Ordinance.
Hence the Bill.

YT T,
Minister Incharge.

AAYTT & 3efedie 207 & @Us (1) & e FgrAfRH Isadrel
Agle $r Awmer |

wfafaft: dear 9.2(24) RAf2/2018 SR, fasie 29 3,
2018 Uvsh: ISR TN, FoRT FAY, 9fvfa: @fa, Jeeure
faureT @arm, W)

HRA & AU & 3HJeoe 207 & @Us (1) & J&T &,
H, U T (AYd) [AUTe, 2018 & Ty faen
A A QWA Fd STt & RAwRer &t )
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EXTRACTS TAKEN FROM THE RAJASTHAN STAMP
ACT, 1998
(Act No. 14 of 1999)

XX XX XX XX XX XX XX

3-B. Surcharge for conservation and propagation of cow
and its progeny.- (1) All instruments chargeable with duty under
section 3 read with Schedule to the Act, shall be chargeable with
surcharge at such rate not exceeding 10 percent of the duty
chargeable on such instruments under section 3 read with Schedule
to the Act, as may be notified by the State Government, for the
purpose of conservation and propagation of cow and its progeny.

(2)to(4) xx XX XX XX XX XX XX

XX XX XX XX XX XX XX
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(ShenfF Tereure fRurer wom & qUEaia fFar smem)

TAEYT femsr gar

TS TeFg IfAfags, 1998 &1 3 #fda & &
o RQdys |

(St eyt faremer @wam & qU-ETia R smem)

ICGE FAR S,
gl



(@GR TS, Ty )
Bill No. 18 of 2018
THE RAJASTHAN STAMP(AMENDMENT) BILL, 2018
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(To be introduced in the Rajasthan Legislative Assembly)

RAJASTHAN LEGISLATIVE ASSEMBLY

A
Bill
further to amend the Rajasthan Stamp Act, 1998.

(To be introduced in the Rajasthan Legislative Assembly)

Dinesh Kumar Jain,
Secretary.
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(Vasundhara Raje, Minister-Incharge)



